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0A 1507/94

Y AS PER HON'BLE JUSTICE SHRI V, NEELADRI RAOQ,
VICE-CHAIRMAN [

JUDGEMENT i

Heard Shri G.V. Subba Rao, 1%arned counsel
for the applicant and alsc Shri JJR. Gopal Rao,
learned standing counsel for the éespondents.
2w This OA was filed praying fof declaration
that the entire examination proceedings conducted
in this year for selection of the Asét. Guards is
arbitrary, illegal and unconstitutiégalégﬁﬁ
violative of the articles 14 & 16 of'the Constitution

of India as the paper set was em—#he contrary to

the syllabus published and for co?sequential direc-

Ll ae hm Al TAammmnmTandbe A ﬁnﬂAvIﬂ-OL a fFroah qn'lnr‘_f_inn_

by:§gig;§§;ifying the syllabus to |the candidates
in advance so that they will be anle to answer
the guestions in accordance with the syllabus.

c.»l_anl
82 were se}ected for selection for the posts

of Asst. Guards. Under the syllabus:referred to

in the proforma application, it is séated as under:~
"The written test will be conducted to assess

the ability to read and write some of the documents

like parcel way bills and summarygof'parcels etc."
78 out of the 82 candidates Appeared for the

written test which was held on 18i9-94. Out of

them only 4tgialified in the written test. On the

pasis of notional senicrity, 8 more were declared

eligible for viva-voce test and theix names of the

above 12 were referred to in the, 1lstr i

published on 2-12-94, The names of these 4 anpli-

X;i?xv were not in the above list. The viva—vc&@%
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test was conducted on 2-12-94. Feeling aggriev%d
this OA was filed on 9-12-94 for the relief claﬁ&ed
as referred to.
4. It is stated in parz 7 of the OA that some
of the questions which were asked fof intte above
writtén test aré as under:

1. Duties of Asst. Guard

2. Protection of train in case of accidents

3. Alarm Chain pulling

‘4., Fog signals - detenators

5. Additionm.

6. Multiplication

7. The problem on simple intefest

8. Code of Station Names and expansion of codes

9. Invoice, —
It is thus argued that the guestion paper -/

set is beyond the syllabus as referred to in the

proforma application. ‘

5. It is further plead:” that the candidates

who got through in the written examination had the
regard to

advance information in/the questions.

6. It may be noted that when written test was

conducted on 18-9-94, this OA was filed on 9-12-94 Ak

even after the viva-voce was conducted to all the

successful candidates. If in fact, the applicants

were aggrieved on the ground that the question paper

set is em—tie contrary to the syllabus, it is not
expialned as to why they have not chosen to approach

this Tribunal shortly after the written test was
conducted. The pleading that the successful candidates

got advance information in regard to the questions

v./
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is vague. Hence no credence can be given to the
same. There is notthg to indicate that the ques-
tion paper was set in that manner to favour any or
to cause prejudice to other candidates.
7. Further there were 34 vacancies. Only 12
were found eligible for selection. As such, the
remaining ;glyacancies are still available for
these applidants and oﬁher eligible candidates.
Hence in these circumstances, we feel that this QA
- has to be dismissed on the ground of lapches.
As such, it is not necessary to consider for disposal
of this Oa as t> whgther in fact the question paper
that was set is not in accordance with the syllabus

as rafarred +n In +tho mrAfFrrms 2T d et ae

B. In the result, this 0A is dismissed at the

admission stage itself. No costs./

fT\/\M Voo —

(R. RANGARAJAN) (V. NEELADRI RAOQ)
Member (Admn.) : VICE-CHAIRMAN
‘ Dated the 15th December, 1994 \
Open court dictation

;}Mﬂ‘%wﬁk,

NS
Deputy Registrar(J)ccC

TO
1. The Divisional Railway Manager(Pers)

S.C.Railway, Vijayawada.

2. The Sr.Divisional goperating Manager, -
S.Ce+Railway, Vijayawada.

3. One copy to Mr.G.V.Subba Rao, Advocate, CAT.Hyd,

4, One copy to Mr.J.R.GoEal Rao, SC for Rlys. CAT.Hyd.
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6. One spare copy.

pvm

Y S
\w‘\W?}\v
v




i | ' : TYFED BY . CHECKED .y

P . ‘

t\\ ~ COMPARED BY APPROVED DY

| e

i 1N THE CENTRAL ADMINISTRATIVE TRIE.
\ ‘ HYDERABAD BENCH AT HYDERAEAD
R ) g
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DATED: {\-{ ) =1994
. [
’ M‘A./‘R.NC.}&.I‘}O.
. ‘ ) in
OoAtNO. is’—‘(.._),1|o‘,
e {(w.p. )
. g ' Admittfd and Interim directions
ey ‘ ’ ilssued .
. - Al lowed.
~ Disposed with directions.
- Dismissed. L Lndrawn e‘u(
.+ . Dismissed foyg default. Nﬂ,/
S ‘ ~° Ordered/Rejedted

; )
"~ No order as to costs.
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